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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 
ORDERSHEET 

ORIGINAL APPLICATION No: -- - ------/ 2009 

Transfer Application No 	---/2009 in O.A. No 

Misc. Petition No 
	 /2009 in O.A. No.---------------- 

Contcrnpt Petition No 	/2009 in O.A. No.---------------- 

Review Application No 	/2009 in O.A. No ----------------- 

Execution Petition No 	.: ---- -----/2009 in O.A. No. 

Applicant (S) 	: --------  

N'n-ovii  ------ ).cspondcnt (S) ------------------------------------------- 

Advocate for the: - --------------------------- 
{Appint (S)} 

Advocate for the : - 
Rcspondent (S)} 

es of i.hc Registry 	Date 	 Order of the Tribunal 

L07..2009, 1 .  Heard Mr }LK. Das, tearied Counsel - 
ihis application s rn torfl 

is filed/C. F. for Rs. 501-
deposited vide lPO/BD-
No........ ...!ZP. 
Dated 

, 

Dy. Regitrr 
• 	

. 

fo the Applicant and Mrs M. Das, learned 
Ad). Standing Coinse) for the Union of 

Ia (to whom a copy of this O.A. has 
ady been suppfled)o 	rw- 

Q 

For the reasons recorded sep.rateIy, 
O.A. is disposed of. 

(M.R. Mohanty) 
Vice-Chairman 
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GENTIFLU ADMINISThATIVE TRIBUNAL 
GUWAi-LTJ BENCH 

Original Appiicaton No12 7 of 2009 

Date of Order: This the 21  day of July 2009 

The Hon'ble Shri M.R. Mohanty, \/ice-Chainnan 

Md. Eakin All Sikdar, 
S/o Hazi Hazrat All, 
Postal Assistant (under suspension), 
Barpeta 1-L0, resident of North Barpeta, 
Near Petrol Pump, P.O. & District- Barpeta,, 
Pin-781 301, Assam. 

By Advocates Mr S. Sarma and Mr H.K. Das. 

- versus- 

The Union of India, represented by the 
Secretary, 
Ministry of CommunicaUon, 
Department of Posts, 
New Delhi-I. 

The Chief Postmaster GèneraL 
Assam Circle, 
Panbazar, 
Guwahati-1. 

The Director of Jostai Services (HQ & M, 
O/o the Chief Postmaster General, 
Assarn Circle, 
Panbazar, 
Guwahati-1. 

Applicant 

& 	The Suparintendent of Post Offices, 
Nalbari l3arpeta Division. 
Nalbari-781 335. 	 Respondents 

By Advocate Mrs M. Das, MGSC 
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O.A.No.12742009 
ORDER (ORAL) 

02.07.2009,  

M.R. MOHANTYVICE-CE1A1RMAJ 

Applicant, a Postal Assistant, has claimed that he is 

continuing to be under suspension since 08,032004; he was granted 

'subsistence allowance', long after three and half years, by an order 

dated 19.07.2007; by an order dated 17.06.2009 the amcunt of 

'subsistence allowance' has been reduced by 50% in gross violation of 

the principles of natural justice (for no reason has been given for the 

said action nor any opportunity were given to him/App)icant to have 

his say in the matter, before passing of the order dated 17.06.2009 

and Fundamental Rule 53 (i)(ii)(a)(ii) of Government of India and that 

despite.his Appeal dated 23.062009 (flied under Rule 23 of the CCS 

(CCA) Rules, 1965) no relief has yet been jrantad to hiOL In the said 

premises, the Applicant has approached this Tribunal with the present 

Original Application filed (on 01 .072009 under Section 19 of the 

Mminstrative Tribunals Act, 1985; vlierein he has prayed as under;- 

"8.1 To set aside and quash the impugned order tvnder Memo 
No.Fi -SttiSuspen sion/Review/.Mon th)y/04 dated I 7.0609 
issued by the 41  respondent. 

8.2 Cost of the application 

8.3 pass any such order/orders as Your.Lordships rn ay deem 
fit and 
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Heard Ar H.K. Das learned Counsel appearing for the 

Applicant and Mrs M; Das, learned Addi Standing Counsel for the 

Government of india (t) whom a copy of this O.A. has already been 

supplied) and perused the materials placed on record. 

Since it Is the positive case 01  the Applicant that he has 

preferred an Appeal only on last 23.06.2009, this case is remitted to 

the Chief Postmaster General (Respondent No.2) for taking an 

expeditious dedsion on the Appeal dated 2306.2009. The 

Superintendent of Post Offices (Respondent No.4) should, therefore, 

transmit his comrnens (on the Appeal. Petition dated 

23.06.2009/Annexure7 to this O.A.) and the connected records to the 

Chief Postmaster General (Respondent No.2) by end of july 2009; so 

that the Appeal dated 23.06,2009 of the Applicant can be disposed of 

expeditiously by the Chief Postmaster General (Respondent No.2) 

immediately after receipt of the comments and records from the 

Respondent No.4/by end of September 2009. 

Until disposal of the Appeal (dated 2306.200) by the 

Chief Postmaster General (Respondent No.2), the impugned order 

dated 17.06.2009 shall remain stayed. 

With the above otservations and directions, this case 

hereby stands disposed of. 

Send copies of this order by )eqistered Poet to the 

Regpondent Nag. I and 4 and by Specl& Mesgenqar to the 

4 

Respondent Nos.2 and 3 aiongwith copies of this Original 

Application and Anxtre2. 
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7, 	Free copies of this order be also supplied 10 the Applkan 

and the Advocates appearing for the parties 	 - 
7__ \ c-v \ 

M. R. MOHANTY) 
VICE -CHAIRMAN 

11km 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

OA No. f 	of 2009 

Nd. 	Eakin Ali Sikdar. ...APPLICNT 

- Vs - 

Union of India & Ors. ...RESPONDENTS 

INDEX 

Si. Np. Particulars 	 Page Nos. 

1 . Synopsis 	............................................... Itoh 

2. List 	of dates .................................................. 	. Ii! 

3. Original Application ................................. 	..... I to 10. 

4. Verification 	..................................... II. 

5. Annexure- I (Order dated 15.02.79) .................. 12. 

6. Annexure. 2 (Charge report 

dated 	01.03.79)................................................. 13. 

7. Annexure. 3 (Order of suspension 

dated 	08.03.04 )................................................. 14. 

8. Annexure- 4 (Order granting subsistence allowance 

dated 	19.07.07)............................................... 15. 

9. Annexure- 5 (Impugned order reducing 

Subsistence allowance by 50% dated 17.06.09) 16. 

10. Annexure- 6 (Rule 53 of the Fundamental Rule)... 17- 18. 

11. Annexure- 7 (Appeal submitted by the applicant 

dated 	23.06.09 )................................................. 19 - 20. 

Filed by 

e 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI 

OA No. I cQ 	of 2009 

Nd. Eakin Ali Sikdar. 	..APPLIC.ANT 

- Vs - 

Union of India & Ors. 	...RESPONOENTS 

SYNOPSIS 

That the applicant is a Postal Assistant (under suspension) 

in the Barpeta H.O. under the Nalbari- Barpeta Division of 

Department of .  posts. The applicant joined the service under the 

respondents on 15.02.1979. 

That the applicant while working as Postal Assistant in the 

I3arpeta H.O. was served with an order dated 08.03.2004_by which 

the applicant was placed under suspension with immediate effect. 

However, for long 3 years no subsistence allowance was grd 

Lo the applicant. After several representations and continuous 

persuasion the respondents finally issued the order dated 1,9.07.07 

by which subsistence allowance equal to the amount of leave salary 

which he would have drawn had he been on half average pay i.e. 50% 

of the basic pay along with other admissible allowances was 

granted to the applicant. 

That while the applicant was drawing subsistence allowance as 

per the order dated 19.07.07, the 4th  respondent issued an order 

under Memo No. Fl-Stt/Suspension/Review/Nonthly/04 dated 17.06.09 

4NEXURE- 5] by which the subsistence allowance has been reduced 

by 50% of the existing subsistence allowance granted to the 

applicant vide order dated 19.07.07[NNEXURE- 4].  The Rule 53 (1) 

(ii) (a) (ii) of the Fundamental Rule provides for reduction of 

subsistence allowance. The Rule 53 (1) (ii) (a) (ii) provides that 

the amount of subsistence allowance, may be reduced by a suitable 

amount, not exceeding 50 per cent of the subsistence allowance 

admissible during [the period of the first three months], if, in 

the opinion of the said authority, the period of suspension has 

been prolonged due to reasons, to be recorded in writing, directly 

attributable to the Government servant. The applicant states that 

bhere is no such attribution on the part of the applicant in the, 
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prolonged suspension. The suspension is delayed only at the behest 

of the respondents. 

However, the respondents without recording any reason and 

without giving any opportunity of hearing to the applicant passed 

Lhe impugned order dated 17.06.09 in clear violation of the 

statutory provisions of Rule 53 of the Fundamental Rule. The 

applicant submitted the appeal dated 23.06.09 under Rule 23 of the 

CCS (CCA) Rules, 1965, however nothing has been done for redressal 

of the grievance of the applicant and having no other alternative 

the applicant have approached this Hon'ble Tribunal, praying for 

justice. 

Hence the present original application. 

***** 	 Filed by 

• 	 • 	 • 	

• i• 

• 	 Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

OA No. 1 .?of 2009 

LIST OF DATES 

15.02.79 The applicant joined the Kamrup Division of the 

department of posts. [NNEXURE- 1] [Page- 12] 

01.03.79 The applicant joined as T.S. Clerk in the Sarupeta 

Division. [NNXUR- 2] (Page- 13] 

08.03.04 Order under Memo No. Fl-01/KVP/BPHO/03-04 by which the 

applicant was placed under suspension with immediate 

effect under Rule 10(1) of ,  CCS (CCA) Rule, 1965 in 
• 

	

	
contemplation of a departmental proceeding. [NNEXUP.E - 

3] [Page- 14] 

19.07.07 Order under No. F1-Ol/KVP/BPHO/E.A. Sikdar/03-04 dated 

19.07.07 by which the respondents granted the 

subsistence allowance equal to the amount of leave 

• salary which he would have drawn had he been on . half ,  

average pay i.e. 50% of the basic pay along with other 

admissible allowances. [NNEXURE- 4] [Page- 15] 

17.06.09 Order under Memo No. F1-Stt/Suspension/Review/Monthly/04 

by which the subsistence allowance has been reduced by 

50% of the existing subsistence allowance granted to the 

applicant vide order dated 19.07.07. The respondents 

without recording any reason with regard to the 

prolonged suspension and without giving any opportunity 

of hearing to the applicant reduced the subsistence 

allowance in clear violation of the statutory provisions 

• 	of the F.R. 53 (1) (ii) (a) (ii) . (ANNEXURE- 5] [Page- 16] 

23.06.09 The applicant preferred an appeal under Rule 23 of the. 

CCA (CCA) Rule, 1965 for revocation of the order dated 

17.06.09 on the ground of non adherence to theF.R. 53. 

[ANNEXURE- 7] [Page- 19] 

	

**** 	Filed by 

klocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH:: GUWAHATI 

OA No, I Q ?—of 2009 

BETWEEN 

Eakin Ali Sikdar, 

Son of Hazi Hazrat All, 

Postal Assistant 	(under suspension), 

Barpeta H.O., resident of North Barpeta, 

Near Petrol Pump, P.O & District-

Barpeta, Pin- 781301, Assam. 

APPI4CAT 

-Versus- 

The Union of India 

Represented by its Secretary, 

Ministry of communication, Department of 

Posts, New Delhi-i. 

The Chief Postmaster General, Assam 

Circle, Panbazar, Guwahati- 

The Director of Postal Services,. 

(HQ & N), 0/0 the Chief Postmaster 

General, 	Assam 	Circle, 	Panbazar, 

Guwahati- 1. 

The Superintendent of Post Offices, 

Nalbari 	Barpeta 	Division, 	Nalbari- 

781335. 

RESPONDENTS 

£o2(jLL 	it1e, 
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DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER(S) AGAINST WHICH THE APPLICATION 
IS MADE: 

The present application is directed against the order under Memo 

No. Fl-Stt/Suspension/Review/Month]-y/04 dated 17.06.09 issued by 

the 4th  respondent. (NNEXUE- 5] 

JURISDICTION OF THE TRIBUNAL: 
The applicant further declares that the subject matter of the 

instant application is well within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the application is. within the 

limitation period prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE: 
4.1 	That the applicant is the Postal Assistant (under 

su.spension) in Barpeta H.O., under the Nalbari Barpeta Division. 

4.2 	That the applicant after training at Drabhanga joined 

the Kamrup Division of the department of posts vide order dated 

15.02.1979 in the pay scale of Rs. 260-8-300--EB-8-340-10-360-12-

420-EB-12-4801- p.m. plus usual allowances. Thereafter, pursuant 

to an order dated 15.02.1979 the applicant joined as T.S. Clerk, 

Sarupeta Division on 01.03.1979. 

A copy of the order dated 15.02.1979 and charge 

report dated 01.03.1979 is annexed herewith and 

marked as NEXtJR -  1 and 2. 

4.3 	That the applicant while was working as Postal 

Assistant, Barpeta H.O. was served with an order under Memo No. 

F1-01/KVP/BPHO/03-04 dated 08.03.2004 by which the applicant was 

placed under suspension with immediate effect under Rule 10(1) of 

EOVK 	At;  " ~IK, 
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CCS (CCA) Rule, 1965 in contemplation of a departmental 

proceeding. 

A copy of the order dated 08.03.2004 is annexed 

herewith and marked as ThEXURE- 3. 

4.4 	That the applicant begs to state that the order dated 

08.03.04 was very clear with regard to the granting of 

subsistence allowance and it stated that order granting the 

subsistence allowance will be issued separately. However in spite 

of there •being several representations submitted by the applicant 

the respondents did not grant the subsistence allowance for long 

3 years which clearly establishes the arbitrariness on the part 

of the respondents. 

4.5 	That the applIcant begs to state that after long 

persuasion and continuous representation the respondents issued 

an order under No. Fl-01/KVP/BPHO/E.A. Sikdar/03-04 dated 

19.07.07 by which the respondents granted the subsistence 

allowance equal to-the amount of leave salary which he would have 

drawn had he been on half average pay i.e. 50% of the basic pay 

along with other admissible allowances. The respondents also 

released the arrears of subsistence allowances w.e.f. 08.03.04. 

It Is worthwhile to mention here that on the date of suspension 

the applicant was drawing Rs; 5,625/- as basic pay. The break up 

of the subsistence allowance granted to the applicant pursuant to 

the order dated 19.07.07 is given below for ready reference:- 

PARTICULARS 	 AMOUNT (in Rs.) 

Basic pay (50% of Rs, 5,625) 	2,813/- 

(+) Dearness pay 	 1,407/- 

(+) Dearness Allowances (47%) 	1,983/- 

(+) Special compensatory allowance 	160/- 

Total 	6,363/- 

(-) Group Insurance Scheme 	30/- 

Total Subsistence Allowance 6,333/- 
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A copy of the order dated 19.07.07 is annexed 

herewith and marked as NNEXURE- 4. 

	

4.6 	That the applicant begs to state that since 19.07.07 

the applicant has been drawing Rs. 6,333/- as subsistence 

allowance and the respondents time and again are extending the 

period of suspension of the applicant by issuing several orders 

and prolonged the period of suspension without an reason. 

	

4.7 	That the applicant begs to state that during the 

suspension of the applicant the 4th  respondent issued an order 

under Memo No. F1-Stt/Suspension/Review/Monthly/04 dated 17.06.09 

by which the subsistence allowance has been reduced by 50% of the 

existing subsistence allowance granted to the applicant vide 

order dated 19.07.07. 

Itis categorically stated that by the said order dated 

17.06.09 the respondents reduced the subsistence allowance to 25% 

of his basic pay which he was drawing on the date of suspension. 

The break up of the subsistence allowance granted to' the 

applicant pursuant to the order dated 17.06.09 is given below for 

ready reference:- 

PARTICULARS 	101PUNT (in Rs.) 

Basic pay (50% of Rs. 2,813) 	1,407/- 

(+) Dearness pay (50% of Rs, 1,407) 	703/- 

(+) Dearness Allowances (47%) 	991/- 

(+) Special compensatory allowance 	160/- 

Total 	3,261/- 

C - ) Group Insurance Scheme 	20/- 

Total Subsistence Allowance 	3,241/- 

A copy of the impugned order dated 17.06.09 is 

annexed herewith and marked as NEXURE- 5. 

	

4.8 	That the applicant begs to state that the statutory. 

provisions of F.R. 53 (1) (ii) provides for the entitlement of 

subsistence and other allowances of a Government servant under 

suspension and increase and decrease in the subsistence 

kitc 40 M 
T. 
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allowance. The relevant portion of the F.R. 53(1) (ii) is quoted 

below for ready reference:- 

	

F.R. 53. (1) 	A  Government servant under suspension [or deemed to have been 

placed under suspension by an order of the appointing authority] shall be entitled to the 

following payments, namely:- 

(i). . .............................. 

(ii) in case of any other Government servant- 

	

(a) 	a subsistence allowance at an amount equal to the leave salary 

which the Government servant would have drawn if he had been on leave 

on half  average pay or on half pay and in addition, dearness allowance, if 

admissible on the basis of such leave salary: 

Provided that where the period of [suspension exceeds three months,] the 

authority which made or is deemed to have made the order of suspension 

shall be competent to vary the amount of subsistence allowance for any 

period subsequent to the period of the [first three months] as follows:- 

the amount of subsistence allowance may be increased by a 

suitable amount, no exceeding 50 per cent of the subsistence 

allowance admissible during [the period of the first three 

months,] if, in the opinion of the said authority, the period of 

suspension hasbeen prolonged for reasons to be recorded in 

writing, not directly attributable to the Government servant; 

the amount of subsistence allowance, may be reduced by a 

suitable amount, not exceeding 50 per cent of the 

subsistence allowance admissible during [the period of the 

first three. months], if, in the opinion of the said authority, 
the period of suspension has been prolonged due to reasons, 

to be recorded in writing, directly attributable to the 

Government servant; 

• 	 1i) the rate of dearness allowance will be based on the increased 

• 

	

	 • • or, as the case may be, the decreased amount of subsistence 

allowance admissible under sub-clauses i) and (i) above. 

2vxLk 4U 
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A copy of the provisions of F.R. 53 is annexed 

herewith and marked as NNEXURE- 6. 

	

4.9 	That the applicant begs to state that as per F.R. 53 

(1) (ii) (a) (ii) the amount of subsistence allowance may be reduced 

by a suitable amount, not exceeding 50% of the subsistence 

allowance admissible during the period of the 1st  three months, 

if in the opinion of the appointing authority, the period of 

suspension has been prolonged due to reasons directly 

attributable tothe Government servant which has to be recorded 

in writing. Therefore, the appointing authority may reduce the 

subsistence allowance not exceeding 50% of the first three months 

allowance only on the ground if the suspension is prolonged due 

to the reasons directly attributable to the Government servant 

and while reducing the subsistence allowance for the aforesaid 

reason the appointing authority has to record the reasons in 

writing giving an opportunity of hearing to the servant. Hence 

the impugned.order dated 17.06.09 failed to record any reason for 

such reduction of the subsistence allowance which is mandatory 

for reduction in the subsistence allowance. 

	

4.10 	That the applicant begs to state that making a 

grievance against the impugned order dated 17.06.09, the 

applicant preferred an appeal dated 23.06.09 under Rule 23 of the 

CCS(CCA) Rules, 1965 for redressal of his grievances. The 

applicant in the aforesaid appeal categorically stated that 

without there being any attribution on the part of the applicant 

towards the prolonged suspension, the respondents can not reduce 

the subsistence allowance. Therefore, while passing the order of 

reduction of subsistence allowance the reason has to be 

specifically recorded. The applicant stated that impugned order. 

dated 17.06.09 issued by the 4th  respondent does not record any 

reason for the reduction in the existing subsistence allowance 

and the order dated 17.06.09 is illegal and accordingly the 

applicant made a prayer for revocation of the said order. 

However, the respondents failed to give an eye on the grievance. 

avict4U 
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raised by the applicant and till date nothing has been done for 

ventilating the grievance of applicant. 

A copy of the appeal dated 23.06.09 is annexed 

herewith and marked as NNEXURE- 7. 

4.11 	That the applicant begs to state that the suspension of 

the applicant has been prolonged at the behest of the 

respondents. There was never any attempt on the part of the 

applicant to prolong the suspension. Moreover, the F.R. 53 (1) 

(ii) (a) (ii) very clearly states that while reducing the 

subsistence allowance the appropriate authority has to record 

reasons for such reduction. In the instant case the respondents 

while reducing the subsistence allowance by 50% of the existing 

subsistence allowance failed to record any reasons for such 

reduction which is clear violation of the Article 14 and 16 of 

the Constitution of India. The respondents vide order dated 

17.06.09 on one hand unnecessarily prolonged the suspension of 

the applicant and on the other hand reduced the subsistence 

allowance of the applicant to 50% of the existing subsistence 

allowance without assigning any reason which is per-se illegal 

and liable to be interfered with by this Hon'ble Tribunal. 

4.12 	That the applicant begs to state that as per F.R. 53 

(1) (ii) (a) (ii) the appointing authority can reduce the 

subsistence allowance by 50% only after recording reasons of 

prolonged suspension which is directly attributable to the 

Government servant. However, in the instant case the respondents 

without assigning any reason and without giving any opportunity 

of hearing to the applicant reduced the subsistence allowance to 

50% of the existing subsistence allowance which is in clear 

violation of the principles of natural justice and liable to be 

set aside and quashed. 

4.13 	That from the facts and circumstances of the case it is 

clear that the respondents resorting to gross illegalities and 

without recording any reasons of reduction of subsistence 

allowance and without giving any opportunity to the applicant to 

ot4çJ ,t 4ti 
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place is say in the matter have issued the impugned order dated 

17.06.09. Hence the present case is a fit case wherein the 

Hon'ble Tribunal may be pleased to pass an interim order staying 

the effect and operation of the impugned order dated 17.06.09 

pending disposal of the instant original application with a 

further direction to grant subsistence allowance as extended by 

the order dated 19.07.07. The applicant has made out a prima 

facie case of illegality and arbitrariness on the part of the 

respondents. The balance of convenience is in favour of the 

applicant for such an interim order. He would also suffer 

irreparable loss and injury if the interim order sought for is 

not passed by the Hon'ble Tribunal. 

	

4.14 	That the applicant files this application bonafide for 

securing the ends of justice. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

	

5.1.. 	Because the F.R. 53 (1) (ii) (a) (ii) very clearly states 

that the subsistence allowance of a Government servant may be 

reduced by, the appointing, authority if the suspension is 

prolonged for the reasons directly attributable to the Government 

servant and while reducing the subsistence allowance the 

authority has to record the reasons. However, in the instant case 

the applicant never attributed in any manner to the prolonged 

suspension. Hence, the impugned order dated 17.06.09 is illegal,, 

arbitrary and is liable to be set aside and quashed. 

	

5.2. 	Because the respondents while issuing the impugned 

order dated 17.06.09 failed to record any reasons for reducing 

the subsistence allowance in clear violation of the statutory 

provisions of F.R. 53 (1) (ii) (a) (ii) . Hence, the impugned order 

is per-se illegal and cryptic and is liable to be set aside and 

quashed. 

	

LO'VK'# 	A (" , 	P Ao 



	

5.3 	Because while passing the order of reduction of the 

subsistence allowance dated 17.06.09, no opportunity was given to 

the applicant to place his say in the matter. As per F.R. 53 

(1) (ii) (a) (ii) for reducti,on of subsistence allowance by 50% of 

the existing, a reasoned order has to be passed and which has to 

be duly communicated to the Government servant under suspension. 

However, in the instant case the respondents while passing the 

impugned order dated 17.06.09 have miserably failed to adhere to 

the principles of natural justice. The respondents failed in 

totality to record any reason that the prolonged suspension is 

directly attributable to the applicant and passed the impugned 

order without giving any opportunity of hearing to the applicant 

which is in clear violation of the Article 14 and 16 of the 

Constitution of India and liable to be set aside and quashed. 

	

5.4 	Because the impugned order dated 17.06.09 is cryptic 

and non- speaking and liable to be set aside and quashed. 

	

5.5 	Because from the sequence of events it is clear that 

the respondents have issued the impugned order dated 17.06.09 in 

clear violation of the F.R. 53 (1) (ii) (a) (ii) without 

recording any reason and without giving any opportunity of 

hearing to the applicant which is per se illegal, arbitrary and 

contrary to the Article 14 and 16 of the Constitution of. India 

and has been done with the sole purpose to make the life of the 

applicant miserable. Hence on this ground alone the Hon'ble Court 

can set aside and quash the impugned order dated 17.06.09. 

The applicant craves leave of the Hon'ble Court to 

advance more grounds both legal and factual at the time of 

hearing of this case. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 
That the applicant declares that he has exhausted all the 

remedies available to him and there is no alternative remedy 

available to him. 

ovkt 4U i1(di, 



)CentraIAdrn1fl%StTTht 	
10 
	LA 

ruml. 8ench  

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 
The applicant further declares that he has not filed any 

application, writ petition or. suit regarding the grievances in 

respect of which this application is made, before any other court 

or any other bench of the Tribunal or any other authorit.y nor any 

such application, writ petition or suit is pending before any of 

them. 

8. 	RELIJF(S) SOUGHT FOR: 

8.1 . To set aside and quash the impugned order under Memo No. Fl-

Stt/S uspension/Review/Monthly/04 dated 17.06.09 issued by the 4 

respondent. 

8.2 Cost of the application. 

8.3 pass any such order/orders as Your Lordships may deem fit 

and proper. 

9. 	INTIRIM ORDER PAYED FOR:. 
Pending disposal of the present original application the 

applicant prays for an interim order of stay of the effect and 

operation of the impugned order under Memo No. Fl-

Stt/Suspension/RevieW/MOnthlY/04 dated 17.06.09 directing the 

respondents to grant the subsistence allowance as extended by the 

order dated 19.07.07. 

10. 	The application is filed through Advocates. 

11. PARTICULARS OF THE IPO: 

IPO No. 	: 3' tiO73'3 

Date of Issue 	: 

Issued from 	: 

Payable at 	: 	Guwahat 

12. UST OF ENCLOSURES: 

As stated in the Index. 

Verification 

411 4(CQ, 
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VERIFICATION 

I, Sri Eakin Ali Sikdar, Son of I-iazi Hazrat Au, 

aged about 48 years, resident of North Barpeta, Near Petrol 

Pump, P.0- Barpeta, Dist- Barpeta, Assam- 781301, do hereby 

solemnly affirm and verify that the statements made in the 

accompanying application in paragraphs 

are true to my knowledge, those made in paragraphs 

being 

matters of records are true to my information derived there 

from and the grounds urged are as per legal advice. I have 

not suppressed any material fact. 

And I sign this verification on this the O4Lday of June, 

2009 at Guwahati. 

EM{tk AL tkdv • 
APPLICANT 
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l)LPAIi MEN I'OF POS IS INI)IA 

Office 	 he Supet 1t1t ot oMl Offices: Nalh%rl Ur 
of t 	

fct I)IvisiOIi 

• 	NIIt1-78 35  

Memo No: F 1-0 t/KV P/B P1 0103-04 
1) (e:: .3 

N 

tnflhiI) 	

,$ 

M 
WI I EIULA S, a d ii" ' y pi o& tiding hga nf 	d lakh Mi 

Sikda, PA, Barpeift I I(.) coWhIt 

NOW, tef', the UhdC f!ICtI1 
III %(CISC 1 the 

& OI)1& I & ( I bY (h& III) 
iuk (I) of Rule 0 of the Ccnti t (lvii Seh 

 

Rules, I 965 hereby places (he abi Md. FkIU AU 
iiuhi IftItf 

SUSPellsion With imC(l 	cIl(. 

	

It i trlher ortlert(h that luring the perOti tbt )rtItr ht1 
	1; 

u tee the he iquvkrs o M%. Ettdh AI Si%ut 	PA 

ItO, hott1tt be  11A , 
 pcta ati the akl Mtt IaI'Id All St$1I Hibitil hot Ô4 

1b 	k(fq(u%rter8 WItt%Ot ittinng the 	
b tk 

0 Th  tra   

Copy (o:- 	 . 	

. 

1. 	Md. EI(ifl Mi Sidar, P A, IaIpeta li(.) tr infrrnatl0i &; 

i •..s 	I1hWaflCC athmisst)tC 	Wni durti die 

•ii 

rcgai'thfl1. 
otht tu pc 	n will be iued ieparI1t41Y. 

The PM, Barpl' l%() cOE inorIuati(m ad nceHs1trY action. 
t1°. 

The Si) t(P)(t tpctahltthsahL for iu forflt 

OC 4"4 p3, of Post qiccs 

t' all) a 	Ila rpetn 1)h4Sh)tt 	. •. 

(S. DAS) 
Super 0t11dcut of l'ogt O1hCS 

t'fltt)Ui 138ipela l)1vt$0i 
t' alba ii-'78 1 335 
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1)EPARtMENT OP tOSTS INDIA 
O-fflce cithe Suptiiieiden( Of 1?ost Offices 	13-atpela b1vk0Tt 

Menio No 	01/KVP113Pl1O/FAS'kr(0?44 	 bat 	ig41 

M. Bikin All 5Uat wko kjiJ been pced undet suspeSOn vtUtce 
MCWC)O 	O/KVP/B'IiO'/O3O4 dteI é,3,2004 wh errct. Itom 5,9,200 •Ui 

ibççence alIoweice ccual to the am bunt o leave Salaiy which he would have dwnhd iè 
been an leave on hti veage peg and dearness nllowahee adrn Ist i ble on the bk 04,uch ienve 
slry&lH further ore. --- 

He will also draw Ihe CompencaLoty and other rilownçes asroAy 6e adiste 
Wide , bc> ptOViIiOfl ofrules as oi the dtly 04 mispeiicoti, 

The oF1l681 is to stay irhe HQ&o be e(gb(e for suhss{ene allowancii and Vie 
1ou\d alsourrtch a non-employitnenLceAlrkate fothe period ot gu,eniont (h 

will tn eke cure o fThe condition. 

• 	

0 

• 	 (c'. tehna) 
pvn4entoPOit 01114

" 

Jalbri B,  aipela. Dh'sOn 
W'ais-1i 33 

C c) 	tO 

Md. Ean Ali Sikdr,PA BnipetA WD(uI by 	ortot, 
2. 	ihe Porwictsiri BtIc 	IO fo 	fo%riitijOfr nt-necccccuj uAlon,  

c/c 

5Cltt1%.t(4!1eflt. 0( Post 04ficec 
NalbeT 1?atpt4 a 13 

J&bal3M 
Centrat Administrative Triburi.  

/ J 	2009 
H 

YuwWrahatiB 

H 
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DEPAflTM.ENT OF POSTS INDIA 
Office of the Superintendent of Post Offices Nalbal l3arpla thviion 

Sub Review of suspension of Govetient servts 

The Review Coinunttee for review of Suspension cases of thtsivtsod 
w field tinder the Charmanship of Sri P Ic. Sinh, DPS(}IQ & M), 0(0 be Cie1' 
Potniastet Assim Civde, Guwh on 10 (16 2009 

The Review Committee recinmencb continuation of your upensIcn 
 

flih for a period of 1O diys we f 22 3 Ob9 The subsistence at1owince a&nissb1é 
the period witf b reduced by 5(Y'/0 of the ëing subsënce êttowice. 



IRK 

- - 

	

- 

Chapter VIlI—Dismissal, Removal and 
Suspension 

	

- 	 ,. 	 ,) 1•1'. • 	• I 

• 	 F.R. 52. The pay and allowances of Goy'ern;nent servant who is dis- 
missed or removed' from service cease from the date of such dismissal or 
removal. 	 t. 

F.R.53 (1) A Go'. ernmcnt sexs-aflt tuuir sucpdnslon [ or deemed to 
have been pnccd tuider supenSton by it rde of the appintlng authority] • 	shall be entitled to the following payments, nnmlS :-- 

(1) inthC ftse of a Comihii'onU1  Officer of the Tniti 	4cdIca1 
• Departuient or a Warittñt Officer ili Civil Lmploi whk 14 11016 

to revert to Military duty, the piiy and nllottlkCR o Ikb mi 
would have been entitled had he been nspended iiile in mililary 

	

- 	 eploymt; 	 ,' 
• - 
	 (//) in the case of any other Government servant- 

(a) a snbsistence nlIovrnc at an amount equal to the ieao 
a1ty vhIch 'seraiit would.havo diittn ii 

he md been on leav'm half.nverage pay or di'. hilif pa 
and in addition, dcariess allowiice, if admisib!e. iih 
'basis of such lea I  e'siaryt , 

- 	, 	,, 	4 - 	S 	 I'' 	 •t. 	' ' 

ovided that '.wher thot period of 2[  suspensidn' exceeds Pr  
• -:' '• ' thce ,months] the authoritytwitich made or is deemed to 

I have made the oidêr ofi suspension shall be competent to 
'vary the ainoiint.bf.sdbsistencO allowance for any period 
subsequent to the period of the 2[ first three months J a 

-' 	 ;follow:-- 	lc1 O  

(i) the amount of subsistence a!lowance may be increased 
by a suitabl& iiibunt, not exceediiig 50 per cent of the 
subqlstcnce nliowi(Ol 1041  cfllc duiIng [ the period 
of the flrst thrc 	 thsi If, In fli opinion of lhb 
aulliorily,the jid of suspeiision has been prptongd 
for rensóns.to,bc.kcorded 	writing, not directly 
ajiributablo to ho çoermnuit scrImt, 	, , 

/(fl) the amount of SUbsiStdnce allowance, iha3i 6b reduced 
• 	' ' 	 • by a suilable nniount,not exceeding 50 per cent dfthe 

an • 	 subsistence ahlo'c.idmtsslble during [ the period 
• 	 - I. I nflOrtC(I by 0.1., tvl F. '4itiIiCn(lOU No. P. 10 .1)•IL IV (A)/(, dnled tub 14th 

• 	, 	Mny, 19Th ThIS tftkes ellect roiu the 22id Mny, 1971. 
• 	- • 	 2. Substltutcd for the words "six months" by 0.1., MILA., 1)ept. of Personnel & 

AR., NotificatlonNO. 16012/1179-Lu: dated the24t1i Januaty, 1981, 

• 	
• 	 44?;;;:-- x 

AA 

ft 

Central AdrninlstrnttVe Tribu n . 
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AM 

.. 

. 	:. . 
10MOVAI 	Ab 	StIiikr1 	• 	! 	j,ii .s;. 

- the litsi thice IH()Iilbs 1 	i1 	hi flue 	)IUi(1) DI flI(' 	t(I 	, 
of ---. - 

it( IiH y,  the period Of sIspeIISOU )uis 	uin piolougd 	. 	.. 	. 
•:: ___._____-. (jilt' 	10 	reasonS, 	to 	1)43 	recor(Ie( 	in 	wrl(Ing, 	.dlreclly 	• 	.: 

--.-. 
IltriI)lItnbIc tO t!IC (yCrnnI('1 	UEY%IIil 	 1' 

. :•_ 	_ (1/fl 	Ii 	rtk 	of dearmss 	Sillowitlive 	Will 	l(t 	I)tF4PCl 	I ) I I 	tI)  

Increa.cd or, as 1U case may lir, (lte d ecreaaid f1II()110t 
' --- 	. ol: suI)siStdncc allowance 	d,iiiiIIe under SI,j)-CkIISC 	1. 

: . (i) and (ii) 	IJ)OV. 
. j  (1,) Any oilier c6111pensflt0rY 11I0saIlccs fl(hfli5SII)k 117111 thue 

.: to time on the basis of pay of 1-1iidi the Coveinment servant 	: 
,%vs 	On the date of $uSpeflsk)H subjeci to the I•iil- 	- ifl 1CCClt 

. . f1l!11(IIt of oflicr condItlos ltia (tOWfl for file d!kl of sild 1 

••: . _______ ow1LflCC. 	• 	- 	. * r 	. 
. 	

: 	'. 	• (2) No 	unlcr SuI-rI1c ( I ) shall b' nit1e unh'cs 	(.'et 1,,'ijf 	' 	: 

scii'ant Furnishes 	t ccrflca(c that lie is not etig:g4 In flfly 	)U%r 	;ny- 	.. 

juetit, j)UNifleSS, pro1(ssi()1I or V()CatOIt : 

. 	... . . 2 1 ) 1OSi(ICd flu( In t i le  cliqc  of a Coves utnci' 	twmlllf dlsni1scd, V eiitfi % ('(I 	•• 	• '.; 

01 compulsorily rd ire(l froni service, silio is dec iiied to ha ye hctn ph aced or 

In 	lniie to he unlcr suspension front the date of such dismlssil or reino'.nl conj 
or compuLsory retirement, imdcr sub-rule (3) or sub-ride (4) of tui1e 12 of 

the Central Civil Ser'1ces (Cb1s81flcatlOi, Contuol mid Appeal) Uuks, 1957,' 
• and who fulls to produce such a eertlflcnle for ally period or periods (liii log 	.7 

he is demcd to he placed or tO contlnu 	to be tintler suispeiishiii 	lie 	: 
which 
sltli be entItled to the subsistence n!lowiU' and o1Iitu 	liowflncc 	equal 

to the aniolmt by which his carnlng 	dhtiug such Pound or p 	JitiJ 	us the 	•: 

caso may be, fall short of the amOunt of subsistence allowance and other 

allowances that would otherwisc be admissible to him; where the subsist cove 	. 

allowance and oilier allowances admissible to him are equal to or less than 

the amount earned by biiii, nothing In thiS proviso S1ISII apply to lilni. 

(;OvI:RNMENT 01? JNI)IA'S OIZIWRS 	
•. 

(I) Exteniou of temporary jtht of a Coverinuent servant iimhcr suspen - 	 • 

• sion,--Thc question whcthc 	it i 	hcccss'ary to cxtnd the terms of the 
• post. held by an officer who is pIaçcd Under suspension pending enquiry 

• into lii 	conduct, if he is to thrnpbritry service has bccn cngnging (ho 
attentIon of (lie ((1VCFfllUCflt of Indift for sonic lime Pu;t. 	Ilils 110.1 1(111 
yitI itrise only ii it 	dccldCd t 	puruc the enquiry ng:iinst the 51I51)eIldC(I 
ullicer to its Ioglci( c 	neitision, itjiôiid of tel uiin:i(.iiig his servircq 	iiiiilcr 

fio;ii 
the C C S (I S ) Ruki 	Whcro an ihdivldl' it 	eu 	to 1"., di.h opd 
scr'icc on account of the expiry of the sanction of the pust held by hint, 

I. 	Substituted by (LI., Mr.. NótifiUIk)Ii No. F. 	1 	(1 I)-i. IV (A)/64 (V) 	biicd 

- 
.• 

	

the 12iI 	July, 196. 

	

1.. 	 ul'i 	by 	(ii 	Mi7.. 	,,tifltinn 	N. 	I 	I 	(7)P, 	IV 	(A)/r,i 	IV, 	dII 	tlit 
• 

• 
2)tiu 	AuiisI, 	i)(.(. 

4 cf. sub-rules (3) nuid () of Rülc 10 Of C.C.S. (C.(A) Rules. 190. 

CefltrajAxmjnjsrvu  

- F 

- 	st;1.7• 	e' 
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1 0 	 J Date: 23.06.09 
'Ilie Chiel'Postmaster General 	\ 	 ' 

'fRitfr 	 .. Ascarn Cic1e, Panbazar, 	v , h 1 	 ,UWaalerch 

- An appeal mideule 23 of the CCS (CCA) 1Is,.l 965. 	- 

II 

Wh Ii clue deference and profound sdbiiisdi1.b'à to lay the folfowih few hues lot' yE)t.IrIdJ 
i'hheratioii and necessary action thereof: 

'I tint a tIer I raining at Drablini iga joined the kdhrup Di VISR)li of the dcxirtiuieiiL oh' busts vid.: 
0k dated IS 02 1979 in the pay scale of Rs 26 	6U LB 8 4o to 3U-1 420 L1 I -40/ 	1i 
hi usual aflowancs I heicafici, put suant to an otdi dated 15 02 1979 the_apliA_ant kiiied á I 
I i I, S ii iif',t i Division on 01.03.1979.  

ihil while I was serving its Postal AskluiiLI3tUhieui I 1.0., all order was scrvcd uuou inc tint er: 
I in No I I ( ) i/k VI '/l lI 10/01 1)4 dutcd OR (Ii Od4 by whkh I was j-'Iticed Under susputsioii Ulli 

itiwdi ilc cIlcU cindci Rule 0(1) of CCS (CCA) RUI& 1965 h1 con(empladon of a depaumunal 
cee.Iing. 

ilno Innigli the aider ol'siispeiision dated 0803,04 was VCFy clear that (lie order giuhuling thi 
.iilalsteiice allowance will he issued separately, hLiweieI' lor u pciiod of long 3 	ye i. no 
of 1 riI ('fl(n a 1 Lowance was qranLed tol inc cui.ng smri ou; -hil 	(:0 

I. 	That sir ilier li)Iig persuation I was grunlcd die stishsistcnce allowitice vicic nider d0id 
i) ii 107 to im iinuiiil cqiiiil lo lie 111111 , 11venige jiny iii leave sahsui'y i.e. 50% oh lie Intuic utbitig with 
i Ii uissible allowances. 	 - 	 .- 

1 T11,11 'ii t the tinic of siispensioti I was diawlag a basic ay of Rs 5625/ P Iii along with othci 
nil winces, Pursuant to the order dated 19.07,07 1 wns drawing an aniotirit of R.s. 6,1.30/- 	tis 

ii nistuicc illuiw uiucc along with otfuci admissible nlhowanccs I he hicuk tip oh suii,sihuicc udlowauce 
iiiitd—vidt order dated 19.07.07 is like 13ae IMIY (50% uI Rs. 5,625 i. Rs. 2.813 1l115 ui'- U .  

I '11)7 pIlls f.).A (47%)- Rs. 1,983 plus Spcciil.Gompensa1ory Allowance- Rs. 160 inintls (U.S - its. 
ff1 

/ 
flint sil' while I was coiuiiniiously drawing the aforesaid uuuuuouiiul of' ls. (u.113/- 	subsistence 

ulIwuiiicc Ille Siuptriiilciiciciit oh' Post 0lliee, Nnlhni'i- Unrpctti i)ivlsioo iwuiiiai iou uurcict tItled 
I 71 (i 1)0 by vhiidi my subsistciicc allowance has bcen I(duiccd to an cxluit of 50% ol (lie 1 7x lsiig 
iii islcncc ihlow nice gi anted vidc order datcd 19 07 07 1 lie bicak up of educed subistuiu_c 

;i1hiwmice to Rs. 3.24 Il- gi'antcd vide nider (Iatd 7.06.09 is like - Basic pay (5(1% of ks. 2,911 i.e. 
I' I .41)7 pius l)t.(50% oh' .4(17)- Rs, 703 filtis I).A (47%)- U.s. 091 pius Special ('ouiipensatory 

ll\vnuuu.:,'. Its. 100 uuiiuus (Ll' 	16.20. 

I hat sir the reduction of subsistence allowapcc vdc order dated 17.06.09 is whoicly illegal and 

alit rary. 

 

	

The payment and regulation of' the subsistence allowance is guided by thiiiury 	.., 

iiyisitiis eiuuiiuier:ited in F.l .53.'Ihe relevant Iul't01i  of the P.R. 53(1) (ii) is i1iotculhclow ror retidy 
I' i once:- 

.. ......... lU.. 53. (I.) 	A (ioverninent scrvanl under suspension I or deeuiicd to have been lilaced 

	

ui.fer su.iSpcnsioii by an ottler of the af)potnttng aulhorily I shmll be entiihed to the hollowIng 	. 

payments, namely:- 	 ' r. 
(i)................................ 
(ii) iii case of' any oilier Government sei'vauil- 	 i 	. 

4

(a) 	it suuhsislciuee ullowutice at miii iuiuouiiit cululil  In (lie heave u;lmiry wlikh (lie 
01 	 (iovernnien( servant woUld htive druwu II' he had been oui leave on hal F a''iI'dc 

pay ou on Ii ill p uy md 	dildltioii duui tkss nlhowuuucc tI udinlcIIk till  ji 
basis of' such heave suuIary  

Provided hlimil where fhie peithid oh' Istilspellsioll CeCCuIs thic 	I 111)htkl. ,llW 
auçluoi i ty v'l tich madc I is Iccnicd to h"ivc madc tIe ot dci ol st1spcnsp 	n1T' 	L 

t II 4P41 0 
L 



• 

('(it .  lilly pil•ioJ 

• 	: 

-2O-- 

he coili pcicni to vary 1110 tililo 'Llili of si.ih(cncc at low2aiice 
stihseqiicnt In the period of the I liIit\tl1rce iithttlhMI its  i'olJows:- 

(1) (tic amount of subsistence at lowance may be Increased by a siii[able 
amount, no exceeding So per cent of' (tic subsistence allowance 
idm issi bic cliii ing [the pet toil of [lie I list [iii u. montlis I F, lii the 
ofiinion of the said authority, tile period of suspeii.sioii 1185 hIi 
proloiigcd !'o  1'easoii4 to be recorded iii writing, not dircetly 
attn bittabic to the Govèhimcnl servant; 

* 	
- 

the itmoulif of subsistence al tow tiicc lfl 1)' be i i..ilucid by a siiitnbl 
iiiiiotiiit hut cxcbbdflg 50 pcI ccitt of the qubsisli 11cC nI (lWUfl 

adtiitssiblc dat Io 	Itbe pci toil of Ilic hist Ihiec nuattlisi 	, h tic 
opinIon iii the said Uthoi ity the fci lod of suspcnson hds IVICI.11 ~ .  
pi olotiged dub to Fdtsoiis to he i ecot'ded lit vt itIii 	ditcctiy 
tittrihuiaIlIc to tim Th'i'htiicnt scrvnnt; 	 • 

(lie late of' deitt'ties uilowiittcc will he 111114cd nit tlit iiicreiiiid (II', lfl 
time case tnay he, (1mb ,ccrcascd amount of siihlsIcttcc nilowinibe 
tidniissible ittidel' sub-lhUses (1) and (ii) above. 

• 

 
That sir as per 53(1) (ii) (a) (ii) the appointing äuiiority may reduce the suhsisicnce allowance 

ml eXcce(limig 50% of (he first !hce months alfowatice olify oil (he gt'onnd 1 I' lIme su.schskdi i 
cinlomiged chic to (lie reasons directly attributable to tile (iovernmctl( servant Mid while iciluicing (lie 

I it ktuicc n1lowillice FOr the LtfOi csiid i cison [lie tmppoi tiling Ji(iioi I ty has tcrrii d (lie ctmsoh hi 
(lag gi 'ing an opportunity of' henri ig to the se'vtiht. I fence the impugiicd oidet dated I 7.0ti4i 

I It ci to i ccoI il ny reason tot such i cduction of the subsistence ailowutice which Is iiiaiidtt(oi y ro 
clucoon iii (he subsistence UllioWffliCC along wthEIil  bf1x6i'tutiity  o1hctotig. 

- - 

	 intl sir in lie instant case (lie S.uipei'lntcnd ol' Post office, Nalhar1-l3utpe(n I )ivisinn while 
11 " Hilig Ilicorderd.i(ed I 7 06 09 Liiicd to iccoid lily I CdSon For jii oloiigcd susicimslon and 8150 faikd to 

ni wliL(liLi liii stisietisioti his hcii piolongcd at thy aitithution Moicovcr, it Is uttcgoituli 
lilt d (Ii it thu t_ is 111)1111 ng on i ecoi d to conci udc that I hiadc a n y ittcnipt to pi olonge tile ped 6d  of 
•ci:cmcIiSiOIi aiim] iiivolvcd myself ,  in aiiy tiiiatoiy tactics. I fence, the ordci' dated I 7.06.09 is lit ckir 
julii(cn ol (lie s(aliitor' provisions iii (lie LR. 53 nod arbitrary iii nature, 

I 
Ill. 	that Sir the Sr. Superi ntcnt of Post offices, Nalbani- 13a1 - peta Division witi ic issuing the nidet 

I mlcd 170609 did not give my any opportunity of hearing. 

I • 	 Flint in (he prciimiscs aforesaid I beg to pray before Your Honor to rccal I! cancel! revoke (lie 
imcI,'r daed 17.06.09 issi.icd b),  (tic Superintendent of' Post Offices, Nalbnri- flitrpctn i)ivision on 1110.  
iii osaid g rounds granting mc (lie subsistence allowance as per the order dated 19.07.07. 

lliaiking you 

Si ieercl y  Y ol irs 

6 4 

1' 	'I 

) 	 • , 

•( 

I' 

ii 
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Md. l:akhm Ali sikdli 
Postal Assistant (under suspension), 
lmarpcta 11.0.. Nal harl-l3urpcla Div. 
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IN THE CENTRAL ADMINISTRATIVE TRIB 
GUWAHATI BENCH, GUWAHATI 

NO OF 2OO 

Id. f 4,kjA  c& 7ak 	Appellant (S) 

VERSUS• 

oe~4 ~w 	I 	
/ &~ - 	Respondent (S) 

MA . 4t. ... Applicant No .. . '?k. ..... /Respondent No............................. 
in the above application! Petition do hereby appoint and Shri .......4:'c"P" .................................... 

Advocate/s to appear, plead and act for mel us in the above application / petition and to conduct and prosecute all 

roceedings that may be taken in respect thereof including Contempt of court petitions and Review applications 

arising there from and applications, for return of documents, enter into compromise and to draw any moneys 

payable to me/ us in the said proceeding. 

Place : 	 ovibtj 
Date- 	30. t. O' 
	

Signature of the Parties. 
"Accepted" 

Executed in my presence, 
* Signature with date 	 Signature with date 
(Name and Designation) 
	

(Name of the Advocate) 

• Name and address of the 
Advocate for Service 

The following Certification to be given when the party is unacquainted with the language of the Vakalath or is 
blind or illiterate: 

The contents of the Vakalatnama were truly and audibly read over/translated into 	language known 
to the party executing the Vakalatnama and he seems to have understood the same. 

Signature with date 
(Name and Designation) 



Li OT(CP 

4. 
5FKI *qiiv" 	 Ibuna Centra' Admints 

I JUL 2009 

t wahaU Bench 

1KI 

I 	vv  

H 

/ v I . 

. &  

1- 
	tll

~) 0A tvv 

<V 
	 L 

M4 



• 	 • 	.• 	 14 
	

I 	
: 

I OI M N U I 
MA 

(Src Rule 62) 

CLNTRAL ADMiNIStRATiVE TR1Bt) NAt 
M.IWAFiATt E3ENCII • 

N 

./ 

.....ApplIcnlJt(s) 

- 

R 

.11  

1, Smti Maujula Das, having been authoizcd by the Law fle.cietary, 
()oVennnflt of ifldk to tiplwar &iiid (xrnduct the, OntrI (Jovmiuucnt 
cases .)(fO1Tl Alils kon'l,li' PT ihunol flfld I 110,1 hr fl1)1U Ih 
Respondeiit Dk/.I. and uiiticrtakd to plend and act for tlmtn hi mit 
matters in the afoicsakt casc. 	• 	• 

A2- 
P1ac: 	

/ 	Centrnl ()vemnieut (,unsd 	- 
tinmtk of tnJJa 

	

,Date 	 (ciii 1AthXdLdstrttive I tibun1 

	

• 	 Vti1ti3cuch 

• 	 • 	

•• 

	

• 	

'p 	
• 	 : : 

• 	 •' 
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